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contractors to prevent the submission of 
tenders for various civil works of Road 
construction etc. by the contractor in the 
Rohini and other division of Delhi De-
velopment Authority and even the Delhi 
Development Authority officials are helpless 
and cannot prevent this illegal criminal 
activities; 

(b) whether it is also a fact hat police 
officials do not provide any protection against 
these goondas who openly threaten the 
contractors and the staff; and 

(c) if so. what remedial steps Government 
propose to take in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVEIOP-MENT 
(SHRI M. ARUNACHALAM) : (a) and (b) 
DDA has reported that they are aware of this 
problem and have taken remedial measures to 
check the nuisance created by anti-social 
elements. Police protection is provided in the 
office premises at the time of submission and 
opening of tenders. 

(c) Measures taken by DDA in Rohini and  
some other zones are as under:— 

(i) Centralised sale of tenders has been 
introduced. 

(ii) Tender documents alongwith printed 
envelops are being issued to the contractors 
to submit the tender on any day in advance 
without waiting for the last  Jay for  
acceptance of tenders. 

(iii)  Contractors are allowed to send 
their  tenders  by Registered Post. 

(vi) Police Protection     is   sought on 
the day of opening of tenders. 

 

Violation   of   Assistant Labour   Commis-
sioner's Orders by State Bank of Indore 

1803. SHRI RAM NARESH YADAV: 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether it is a fact that status-quo 
orders were issued by the Assistant Labour 
Commissioner (C), C 1, Hutment Dalhousie 
Road, New Delhi on the 4th June, 1985 vide 
file No. 7|37 Con./85 and delivered to the 
Branch Manager of the State Bank of Indore, 
Chandni Chowk, Delhi Branch, on the 4th 
June, 1985  and  10th June,  1985; 

(b) if so, the reasons for not comply-ign 
these status-quo orders by the management of 
the Bank till settlement; 

(c) whether it is also a fact that subsequent 
instructions of the Assistant Labour 
Commissioner regarding granting special 
leave during the pendency of the dispute were 
also not obeyed by the Bank authority; and 

(d) if so, what action have been taken by 
Government against Bank manage ment for 
defying the orders of the Assis-tant Labour 
Commissioner to maintats) status-quo grant 
of special leave till the settlement of the case? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

 
Backlog of SC/ST in Central  Warehousing   

Corporation 

1805. SHRI ANAND PRAKASH 
GAUTAM: Will the Minister of FOOD be 
pleased to refer to reply to Unstarred 
Question 2275 given in the Rajya Sabha on 
the  30th March,   1991  and state: 

(a) whether the number of posts de-
creased/increased including backlog of 
Scheduled Castes/Scheduled Tribes of 
previous years; if so. the details thereof year-
wise; 

(b) whether all essential measures to fill 
up SC/ST vacancies/backlog had been taken; 

(c) whether the SC|ST backlog has been 
filled up by general candidate without 
dereservation; and 

(d) whether approved panels of Engi 
neering personnel were available when 
quota of SC/ST was surrendered al the 
alter  of reorganisation ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (INDEPENDENT 
CHARGE) (SHRI TARUN GOGOI) : (a) 
After re-organisation of the Engineering 
Division in 1987, there was no change in the 
number of posts during 1988 and 1989. In 
1990, the net addition/ reduction in the 
various posts was as follows:— 

Addition 

Executive Engineer (Civil) 2 
Executive  Engineer  (Electrical) 1 
Assistant Engineer (Electrical) 3 
Sectional   Officer  (Electrical) 3 

Reduction 

Assistant   Engineer  (Civil) 2 

Sectional  Officer  (Civil) 16 

(b) Yes, Sir. 

(c) No, Sir. 

(d) Approved panels became available 
after Engineering Division was re-organis 
ed in July, 1987. 

Executive Engineer (Civil) 2 
Executive   Engineer  (Electrical) 1 
Assistant Engineer (Electrical) 3 
Sectional   Officer  (Electrical) 3 


